
T H E  PETROLEUM (AMENDMENT) ACT, r 977 

NO. 3I OF 1977 

[ n t h  August, 1977.1 

An Act fwther to amend the Petroleum Act, 1934. 

BE it enacted by Parliament in the Twenty-eighth Year of the 
Republic of India as follows:- 

1. This Act may be called the Petroleum [Amendment) Act, 1977. Short ti:li>, 

300f 1N4. 2. In section 26 of the Petroleum Act, 1934 (hereinafter r e f~ r r ed  to as Amend- 
the principal Act), in sub-section (2), for the  words and figures "Code ment of 
of C~iminal  Procedure, 189@"' ,the words and figures "Code of Crjminal section 27 

Procedure, 1973" shall be substituted. 

3. In section 2#7 of the principal Act, for the words "Chief Inspector Amend- 
of Explosives in India", the wo,rds "Chief Controller o,f Explosives" sliall ment of 
be substituted. section 27. 

4. In section 28 of the principal Act,- Amend- 
ment of 

(i) in  sub-section ( I ) ,  for the words and figures "Code of Crimi- 28 
nal Procedure, 1898", the words and figures "Code sf Criminal Proce- 
dure, 1973" shall be substituted; 

(ii) in sub-section ( 4 ) ,  for the words "Chief Inspector of Explo- 
sives in India", the words "Chief Controller of Explosives" shall be 
substituted. 

5. In section 29 of the principal Act, after sub-section (3 ) ,  the follow- Awend- 
ing sub-section shall be inserted, namely:- ment of 

section 29. 
"(4) Evc1.y rule rnade undel this Act shall he laid, as soon as may 

be after it is made, before each House of Parliament, while it is in 
session for a total period of thirty days which may be comprised in 
one session or in two or more successive sessions, and if, before the 
expiry of the session immediately following the session or the suc- 
cessive sessions aforesaid, both Houses agree in making any modifica- 
tion in the rule, or both Hoiuses agree that the  rule should not bo 
made, the rule shall thereafter. have effect only in such modified 
form or be of no effect, as the case may be; so, however, that any 
such modification or annulment shall be without prejudice to the 
validity of anything previously done under that rule.". 


